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APPLICATION NO. 777 OF199

Applicant(s) Z/ M(!Q/ Z/M A~ ﬁyg ,

Respondent(s) Z//"u,\c‘?\ % 09/3 ?7%’ b M
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Notes of the Registry  Date | Order of the Tribunal
U. .
“ afioﬁx ~ ~ 129.5.98 Heard  Mr B.K. Sharma, learned
9 E _ ) | i
" '  ;‘; counsel for the' applicants. The
s appiication 5 | application Tg ’admit‘té‘_d'. Issue usual
. S AR I T ‘ _ - . oL i
© form and Wi time : notice. o . }:>;?v~
C. f"{‘pa 80/~ ' oo : .
desonied vi 'a Mr- B.K. Sharma submits that this
~y i, .
I}‘Om‘ 00975"é_§-— _ is a covered case and therefore he
ded 45&‘& ?Sr» B prays that no recovery may be made in
. 77900 _ ‘ ‘respect of SDA. Mr G. Sarma, learned
b or Reztstwj\g)gﬂ% Addl. C.G.S.C. submits that he has no

instructionk in this matter and

therefore he prays tor two weeks time.

Yg/ Prayer aliqwed. Let this matter be
///////jiz&jy/ﬂziqxfl A listed on 12.6.98 for consideration of

the interim order. However, till then

no recovery of SDA shall be made.
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Ref; Order dated 17,6,98,

In connection with OjA,
Nos, 194/96, 195/96 and
23/97 of Shri K, M,Rabha,
S,K;/Das and Sahjshan Ali,
this Registry received the

order of the Hon'ble Chairmgn

to transfer the matters to
the Principal Bench vide
Flags 'A' , 'B', & 'CL

dated -11,11,97 passed by the
Hon'bie Chalrman in 227/

97-in QiA. 2167/97 (Flag D!
is-also put up for mind..
’perusal*‘
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;.

)24 «6.98 |

pPg

1%

&

Pg

to

L T ,
Date | ~ Order of the Tribunal
o A 12 6 98,_.“.;,_ i Let this, matter be placed before
R | Ittfé Hon' ble ‘ Admlnlstratlve Member
O? é‘ ?gz "/ take up the case on 17.6.98. The interim
s <t 1}iorder: shall continue till then.
/2i2/2\/76£‘ ﬂ%’/*éif9°‘*
M e D | _ Vice-Chalrman
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/(/9(5 —49117.6.98 Mr S.Sarma for the applicant and r

.G.Sarma, learned Addl1.c.G.S.C for tﬁe
respondents are present.

Perhaﬁs there is a -s‘andj,?nq order
regarding jurisdiction of Original .
Applications filed by the empl‘oyees of

Tribunal to the effect that*all such

cases should be heard in the Principal
and take action accordingly. ‘
 List on 24.6.98 for order.
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- Mr S.Sarma, learned counsel for
the applicants and Mr G.Sarma,learned
Addl .C.G.S.C for the respondents are
present.

Seen office note. In view of the
same the Registry may place the matter
before the Hon'ble Vice-Chairman.
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the Benches of the Central Administrative

 Bench. The Registry is dlrectek to verify
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Notes of the Registry Date Order of the Tribunal T
] Sharma 4
Refs Order dated 24=6-98 |3~7=98 Mr.B,Ke /learned counsel appearing

at page 2.

The order of the
Hon'ble Member(A) is placefl

before

Chairman for kind orders.
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4.12.98

PRl

on behalf of the applicants submits that
applicant Nos.l1 & 4 do not want to press
the petition. Mr.G.%arma, learned 3adl.
rc.G.S.C. has no objection against the
prayer made by the learned counsel for
the applicants. Accordingly, the names
of the applicants No.l & 4 are struck
off, }

This case relates to the employees
of this Tribunale. As per the Circular
of the Principal Bench, this type of
matter is to be heard by the Principal
Bench. Registrar of this Tribunal is
directed to take imﬁediate steps‘fér‘
transfer of the caéé. barties are o
directed to appear before the Principal
Bench of the Tribuhal on 25th August
1998, -

Vice-Cha'rman
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Present: Hon'ble Mr Justice D.N. Baruah
Vice-Chairman

Two weeks time allowed for

filing of rejoinder on the prayer of Mr
S. counsel for the

Sarma, learned

applicant. Fix it on 8.1.1999.

Vice-Chairman

Case is ready for hearing. List for
hearing on 12-3-99,
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29.1.99; Present: Hon'ble Mr Justice D. N Baruah
C‘(P;V‘“tn M&\l {7‘\1& R Vice-Chairman - . |
e ‘\7— S~ | This appllcatlon has been placed
W@QN\.&N\A‘% 1— 3 Qj\ * ] *tdday at the -instance of Mr s. Sarma,
‘GI NB,SI ' léarned counsel for) the applicant. Mr
Yg - Sarma submits that he wants to withdraw
3_5"\\\“)(5 ‘  the application. Mr B.C. Pathak, learned
Lo " 'Addl. C.G.s.C. has no objection.
Q\V" X W}Mﬁ”y Accordingly the application is dismissed”
[ 9—5“ : .
Ref: NO. 9294/J-1 da‘ted on withdrawal. |
11,11,98,/ D
The above case bearﬂng o Vice-Chairman -
No.O.As 1372/98(P.B.)-Shri | nkm .-
JeN,Sharma -Vs- #0.I.& ors Agy o

received back’ by the reglst:y Qj&x\,;

from the Principal Bench
New Delhi at Flag 1Xv for
hearing and disposal at
Guwanati Bench,

Laid for kind perusal an
neceséary orders.

W7 &\% \
Re'\‘gés/ar\ $:0. (%

9, - 12~ 7%
e, A
C_guw&vw
fon— K02 T
[~3
ﬁmf(
?,~%’77
b“q/bw |—3 -
/o Acaﬂ"'

R |




